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HIGH COURT OF DELHI

:/:• - ■ • riOT ENTERED

•  JENTERED

IA:; , MO ; 369253/2020 CASE TYPE : W.P.(CRL) Filing Date : 06/03/20 14:51:58

DEEPAK MADAM

Vs.

THc STATE (GOVT. OF MCT OF DELHI) & AMR

S To.
Defects

Marked-

On

Mo;-: c n\ Motion upon Counsel for coficerned respondent be filed/ Proof of
-sf'v- '■ h=- ''lee; :■ •-•ice he effected th.rough nominated counsel.(1)

r  ■ ■ T- ipxures/ order/pcwei of atlorney should be
snn:nAS!,'::i'..!ned procuoiy. (2)
I hp . ■■pTipininani. be irnpleaded as a respondent and not as a co-petitioner.(3)

1  in: 0 dates shonio b- filed within 5 pages.(4)
0- :. -I ?.;res si'ouki c rnade as true copies.(5)

ni ; norrie^ shc:..iid be filed or duly signed bv the counsel.(6}
•  s -j , , ; ;e-oi.u.: !v oropei Iv aricsted/ age of deponent be given/ identification be
-C'C..- •..-opofis ; ho filtrd tn the -scguage of the deponent.(7)

-,.i: r.'vvd-'iy vv:td octsiiould be gfven of the petition.fS)
•  or 'yi..eri cooics of dim handwritten anrie>.ures should be filed.(9)
■ -I ? ecu r-f u. cm. be kept on the left hand side of nnnexures.(.10)

• it fiCMjid Qe srated as to how petition is (n-o-'foinabie according to prayer/facts or ,)o-du-\R-70
'f f :c:uCd;:TiU.;ririi junsdsction/pecuniory Cirisdictioni 11.)

• CM I'ufi r>'i A.n'rMEN T Si'lOULO BE G'lVEM IM THE PETTTfOM. IT SHOUl.D BE
■  ■

■  . ;u I . ■ -...■•d unncxures be hierd :;rausiation of Hindi anricKures be

;  - ' .u-nro-^ .c ju do: :-;: ijroperiy/ one moir, set duly slyiied be filed (14)
- ■ ■ .o-u.;c prolonna pe fiieo m both sets cuiy filled in. (15)

A'-ifare stamp uf Rs 10/- be affixed on Power of Attorney.(16)
'  dir'ddoi cooy o' Charge Checf (along with its typed copies) together with ail
.iw.jrn.; n,:. .-eteu ..ii.on cv- lileo.(17)
PS" iA::lp; :r--v no iWr:! m h'.:uh sets (July fiiied in. (18)

Cwtinons filaJ ({.. quashing of K.J.R. or. t!'d basis of compromise/settlement
...h 'Mi; . PC o; r-iji ip by duly attested photograph? of both the parries along
w  • ' : ,-hP:ri POP'-' ol ideridl'v' nroof.(:9)

pp-t -p"u;bi..,i bo filed / : ranslstt'id '/ersion of Hindi FIR also ne iilod.(20)
"hc'-qrapn {.n compromise cases) be pasted on respective Id-Prooi of the

:pid attesied by the Counse;.(21)
-p! c.:.scs of parols the petitioner should first apply to Delhi Admn. and, if
u;: C!u..ed, copy of the document certifying the same be filed.(22)

■'- ■ i snc.iild be stated why petitioners not moved before the trial court for the
slrniia: remedy in !56^2) Cr.P.C.(23)

Cm -:',;:?es cf prcteclion, u should be stated why petitioners not approached to
appropriate authorihes (Police) for the remedy.(24)

'Cii-.pt .no. {OS given in Memo of parties) be indicated against each
rihol -jf;mph.(25;

■ n id, : '■)(■>. i pV/htrnl/prashanl/deldcLphp'i'Pri.iseculion--YEScfcdilo -3d926n&d\ r... 06-03-20/0
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Page 2 of 2

^'■'•PAKl JLULAKb ui- h.i.K. bt (jiVtIM IN I Hh MtMU Uh HAKI itb AND HtAUlNb Ul"
THE PE1'ITION(26)

COMMON OBJECTIONS

/''•SERVICE BE MADE TO THEIR NOMINATED COUNSEL PERSONALLY / TRACKING 06-MAR-20
REPORT / DELIVERY REPORT OF SPEED POST / COURIER BE ATTACHED(203)

''S-MEMO OF PARTIES BE FILED AND SIGNED. COMPLETE ADDRESS BE GIVEN IN 06-MAR-20
MEMO OF PARTY. IN CASE OF PETITION FILED IN A NAME OF FIRM THE NAME
OF THE SOLE PROP(205)

/"■PETITION/ APPLICATIONS/ ANNEXURES/ORDER/POWER OF ATTORNEY 06-MAR-20
SHOULD BE STAMPED / COURT FEES SHORT OR MISSING(209)

30 Engiish translation of vernaculars be filed.(221) 06-MAR-20

•— JI— V C 1

The above unremoved objections be removed hence same may be returned to be reflle within a
week.

SCRU ASSISTANT: YASHBIR DHANKHAD

Signature
Dealing Assistant

A0.1/AR( )

p  /•

s>i>/
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TO BE FILLED BY HAND LISTING PROFORivlA
Page

INSTRUCTIONS ; 1. DO NOT WRITE OUTSIDE THE BOXES.
2. WRITE IN BLOCK CAPITAL LETTERS.

3. ONE CHARACTER IN EACH BOX.

4. DO NOT Staple the Sheet.

IN THE HIGH COURT OF DELHI AT NEW DELHI
Case Type ̂  Number year

OFIM
TNTHE MATI'EROF:

NAME h f n

NAME

k m Q d
vs

h f r 0 n 0 I r

.PLAINTIFF/

PETITIONER

.DEFENDANT/

RESPONDENT

1 (a) Case Category

Cb") CaseCateaorv

2 Date of Imouened order

3 (a) Similar Matter
Case Type / Number

4 Statute Involved

FIR No.

FIR Date

Police Station

Department / Authority /
Organization etc.

Insurance Company

BZSSJ

/m /

OF

Criminal Matters - Code 100 to 105

/

/m /

Service Matters - Code 500 to 505

Motors Accident Claim Matters - Code 600
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

INDEX

S.NO. PARTICULARS

■  #

PAGES C.FEE

1. Notice of Motion 1

2. Urgent Application 2

3. Memo of Parties 3-©- 5

4. List of Dates & Events € 6

■

s.

Writ petition in public interest
under article 226 of tine

constitution of india r/w section
482 cr.p.c for issuance of
appropriate writ/directions or
order in the nature of

mandamus and certiorari for

appropriate action against (1)
Waris pathan (2) Mohd taahir
hussain (3) salman khurshid (4)
faizul hassan (5) akbaruddin
owaisi (6) sonia gandhi (7) kapil
mishra (8) anurag thakur (9)
ishrat jahan (10) sarjeel imam
and all those persons who got

■T-22.



engaged in criminal activities
under section 153a/147/148/149

/153b/120-b/295a IPG along

with section 3 & 4 of damage to
public property act arrest them,
attach their properties and
prosecute them in accordance
with low.

Affidavit in support of Public
Interest Litigation ivafe

1^- Statement of Non Filing
2>

V Application u/s 482 CrPC
seeking exemption from filing
certified copies along with
affidavit

22s— 3>1

f] Annexure -P/1
A  true typed copy of
complaint along with email
details being roof of service

2.2--24

jo Annexure- P/2

Pen drive containing videos of
hate and provocative
speeches delivered by
different political leaders which
has been downloaded from

internet are downloaded in a

pen drive which has been
attached herewith this

petitioner

11 Annexure -P/3 colly.
Photographs taken as
snapshots from video clips

15- Vakalatnama ̂
—- - -

.

Delhi HARSH PRIYA SINGH &XRhT BHALLA

OFF: CHAMBEr\nO. 120-A
WESTERN WING, IIS HAZARI COURTS

New DELHI-110054
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (Cri) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

NOTICE OF MOTION

To,

The Standing counsel (Crl.)

437, Lawyers Chamber,

Delhi High Court, New Delhi.

Sir,

The enclosed Petition in the aforesaid matter as

being filed on behalf of the petitioner and is likely to be

listed on

Please take notice accordingly.

Thank you,

co^ri N. DeJh
DELHI. HARSH PRIYA SINGH & AFIpIT BHALLA

ADVOCATE FOR THElpETITIONER
OFF: CHAMBER NO. 120-A

WESTERN WINC, TIS HAZARI COURTS

New DELHI-110054



IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (Crl) No. OF 2020

IN THE MAHER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN ...PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

TO,

THE DEPUTY REGISTRAR,

HIGH COURT OF DELHI,

NEW DELHI.

SUBJECT: URGENT APPLICATION

Kindly treat the enclosed petition as an urgent one

according to High Court rules and orders. The ground

of urgency is that life and property of citizens of this

country is at stake

Sir,

DELHI. HARSH PRIYA SINGH & ARRIT BHALLA

Ja ADVOCATE FOR THE RETITIONER

^  >/a/ yjD Qpp. chamber no. 120-A
WESTERN WING, TIS HAZARI COURTS

New DELHI-110054
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

MEMO OF PARTIES

DEEPAK MADAN

S/0 SATPAL MADAN

R/O BG-6, 250 B

PASCHIM VIHAR

NEW DELHI-1 10063

VERSUS

1. GNCT of Delhi

THROUGH ITS CHIEF SECRETARY

A WING IP ESTATE DELHI SECRETARIAT

NEW DELHMl0002

2. COMMISSIONER OF POLICE

M.S.O BUUILDING POLICE HEADQUARTERS

ITO, NEW DELHI-1 10001
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3. WARI$ PATHAN

R/O Hi-cons Residency,

7th Floor, 702 , 26th Road,

Bandra(West),Mumbai - 400050

4. MOHD. TAAHIR HUSAIN

R/O A-1/1 12, GAL! NO. 3,

A-1 BLOCK NEHRU VIHAR

KARAWAL NAGAR

NEW DELHI

5. SALMAN KHURSHID

4, GULMOHAR AVENUE

JAMIA NAGAR, OKHLA NEW DELHI

6. FAIZUL HASSAN

AMU General secretary

ALIGARH MUSLIM UNIVERSITY COMPUS,

ALIGARH, UTTAR PRADESH

7. AKBARRUDDIN OWAISI

H.Na.8-2-686/B/A, Road Na.l2, Banjara Hills,

Hyderabad-500034, Telangana State

8. SONIA GANDHI

10, JANPATH, NEW DELHI 1 10001

9. KAPILMISHRA

B-2/212, YAMUNA VIHAR, DELHI-1 10053

10. ANURAGTHAKUR

R/O Vill. And Po-Samirpur,Distt-Hamirpur,HP

singh
Highlight

singh
Highlight

singh
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1 1. ISHRATJAHAN

WARD GHONTI, NORTH EAST DELHI

12. SARJEELIMAM

503 & 504, 5th Floor Copio Corporate Suites, Plot
No.9, Non Hierarchical Commercial Centre, Jasola

Vihar, New Delhi, Delhi 1 10044

,v^

DELHI. HARSH PRIYA SINGH & ARPIT BHALLA

.  . ^ \ \ ADVOCATE FOR THB PETITIONER
OFF: CHAMBER NO. 120-A

WESTERN WING, TIS HAZARI COURTS

New DELHI-1 10054



IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

W.P (CrI) No. OF 2020

IN THE MATTER OF:

DEEPAK MADAM PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

LIST OF DATES AND EVENTS

11.12.2019 The Citizenship (Amendment) Act was passed
by the government of India It amended
the Citizenship Act of 1955 by providing o path
to Indian citizenship for illegal migrants
of Hindu, Sikh, Buddhist, Join, Porsi, and

Christian religious minorities, who hod fled
persecution from Pakistan, Bangladesh and
Afghanistan before December 2014.

23.02.2020 Riots began at the North East District of Delhi

01.03.2020 Complaint was given by the petitioner to the

respondent but of no use

Hence the present petition

DELHI. HARSH PRIYA SINGH &'ARPIT BHALLA

.  ADVOCATE FOR THE PETITIONER

OFF: CHAMB^ NO. 120-A
WESTERN WING, TIS HAZARI COURTS

New DELHI"! 10054
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. _____ OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

WRIT PETITION IN PUBLIC INTEREST UNDER ARTICLE

226 OF THE CONSTITUTION OF INDIA R/W SECTION

482 Cr.P.C FOR ISSUANCE OF APPROPRIATE

WRIT/DIRECTIONS OR ORDER IN THE NATURE OF

MANDAMUS AND CERTIORARI FOR APPROPRIATE

ACTION AGAINST (1) WARIS PATHAN (2) MOHD

TAAHIR HUSSAIN (3) SALMAN KHURSHID (4) FAIZUL

HASSAN (5) AKBARUDDIN OWAISI (6) SONIA

GANDHI (7) KAPIL MISHRA (8) ANURAG THAKUR (9)

ISHRAT JAHAN (10) SARJEEL IMAM AND ALL THOSE

PERSONS WHO GOT ENGAGED IN CRIMINAL

ACTIVITIES UNDER SECTION 153A/147/148/149/

153B/120-B/295A IPC ALONG WITH SECTION 3 & 4

OF DAMAGE TO PUBLIC PROPERTY ACT ARREST

THEM, ATTACH THEIR PROPERTIES AND PROSECUTE

THEM IN ACCORDANCE WITH LAW.

TO,

THE HON'BLE CHIEF JUSTICE

AND HIS HON'BLE COMPANION



1

JUSTICES OF THE HIGH COURT OF DELHI.

THE HUMBLE PETITION OF THE

PETITIONER ABOVE NAMED.

MOST RESPECTFULLY SHOWETH:

1. That the present writ petition is being filed in respect

of the communol ottocks/riots which took ploce in

Eost, North eost ond Shohdoro District of Delhi from

23.02.2020 in which 42 persons hove been reportedly

killed ond more thon 300 injured os per medio

reports, otter provocotive ond hote speeches were

given by the prominent politicol leoders. who moy

even hove links with the ossoilonts. Houses, shops ond

properties of the public persons were burnt by the

ossoilonts/rioters, the public persons who hove lost

their lives ond properties hove suffered losses due to

the provocotive speeches of the politicol leoders

who hove lost nothing except politicol mileoge

hence the present petition in public interest. The

petitioner is filing the present writ petition in public

interest. The petitioner hos no personol interest in this

litigotion ond the petition is not guided by self goins



/

or for gain of any other person/institution or body and

there is no motive other than public interest.

2. That the petitioner as a citizen of India who is also on

Income tax payee and has always worked tor himself

and also tor welfare of the nation and has never

done anything against the law. The documents and

information which has been mentioned and

annexed in this petition ore in public domain and the

petitioner has obtained them ■ from public

resources/domain , social media and internet.

3. That the orders /directions issued in this writ petition

will help in welfare of the victims who have suffered

loss of lite and property due to the riots which took

place from 23.02.2020 .

4. That by way of present petition the respondent

mentioned herein will be affected and other

authorities or persons will not be affected by the

order sought in this writ petition.

5. The petitioner is running tree Ambulance service day

and night 24 hours, he is also block president of BG-6
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Mao laxmi apartment, Paschim Vihar, New Delhi. He

is doing business of property dealing and has

remained engaged in social welfare of the citizens of

this country. That the petitioner has the means to pay

the costs, if any, imposed by the court and the

petitioner undertakes to pay the same as .and when

directed.

6. That the respondent no. 1 and 2 are the government

authorities to implement the low and order in the

state of Delhi, while the persons against whom relief

has been sought ore leader of political parties who

hove spread hatred. The respondents hove failed to

fulfill their legal and moral obligations and have also

infringed upon the right to life and liberfy given to the

citizens of this country. That in case during the

hearing of this petition if this Hon'ble court deems fit

to add more respondents to the present petition or

delete someone for proper adjudication of the

petition the some would be followed and placed

before this Hon'ble court.

Relevant facts which give rise to the present petition

ore:
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7. That on 11.12.2019 the Citizenship (Amendment) Act

was passed by the government of India It amended

the Citizenship Act of 1955 by providing o path to

Indian citizenship for illegal migrants of Hindu, Sikh,

Buddhist, Join, Porsi, and Christian religious minorities,

who hod fled persecution from Pakistan, Bangladesh

and Afghanistan before December 2014.

8. That due to this Citizenship amendment Act various

Muslim groups were protesting against this act at

various places in Delhi. That since the very inception

of passing of the amendment, leaders of various

political parties started raised slogans against the

amendment and gave hate speeches which

speeches hove instigated the people who started

raising onti CAA slogans.

9. On 21.02.2020 in a speech at public rally publicized

on social as well as public media Waris Pathan said

"hum 15 crore muslim 100 crore Hinduon par bhari

padenge" "Hamari Aatishbaazi ka muqabala ye log

nohi kor sokte" "Eint ko jowab poathor se deno

seekh lio hoi ob humney, magar hikotto hokor



chalna padega" "azaadi leni padegi aur jo chez

maangne se nahi milti usko cheen kar lena padega"

"ab waqt aa gaya hai, maa baheno ko aage bhe]

dia hai abhi to bos shernion baohor nikoli hoin our

tumhari posine chut goye ogar hum log sodok par

nikale toh kya hoga, hum 15 crore hain 100 crore par

bhari padenge, yaad rakhna ye baat" After listening

to his speech the supporters who visited the rally were

overwhelmed they started shouting -ye ye- and

were raising slogans in support of Waris Pathon.

10. This matter even became a news debate in various

news channels, Waris Pathan was criticized by various

scholars and Waris Pathan even posted the hate

speeches on his twitter account, there are many

instances in near past when leaders of AIMIM hove

given such type of hate speeches which are not only

defamatory but also provocative in nature and many

innocent persons get provoked by such type of hate

speeches which can be seen in CCTV footages of

riots which took place in Delhi on 24-26 Feb 2020 in

which the rioters hove left no stone unturned to

prove the statement of Waris Pathan .



1 1. That through video footoges ond news reports on

vorious TV News chonnels the petitioner hos oiso

come to know the octive involvement ond

conspirocy of Toohir Hussoin ond Ms. Ishrot Johon in

the riots which took ploce on 24-26 Februory 2020,

properties of vorious citizens wos destroyed even

people of this country hove died due to octive

involvement of Toohir Hussoin ond his ossociotes in

the riots. The hote speeches ond obetment coils

given by Toohir Hussoin hos given rise to the riots.

12. Thot onother politicion Solmon Khurshid went to

Shoheen Bogh protesters ond chonted slogons with

smoll toddler. The word is derived from "to toddle",

which meons to wolk unsteodily, like o child of 1 to 3

yeors of oge. Solmon Khurshid wos supporfing fhe

child who wos chonfing "ozodi, zor se bolo ozodi,

fum goli mooro ozodi tum koise n doge ozodi, hum

cheen ke lenge ozodi, inqoloob Zindobood

zindobood efc etc" which ore detrimentol to

mentol growth of the toddler who connot

differentiote between wrong ond right on its own.

Solmon Khurshid not only supported the toddler in
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such type of anti national activity but he also

provoked the supporters/public present at that time .

The mind and future of the child has been destroyed

\A/hich is also dangerous for building of nation.

13. That one Foizul Hassan Secretary of AMU Aligorh,

Uttor Pradesh has stated in public speech that

hindustani musalmano ka sabr dekhiye, 1947 se

2020 tak , kabhi koshish nahi kee ki hindustan toot

joye, vorno rok nahi paoge, hum vo komb se hain jo

borbad korne par aayenge toh chodenge nahi kisi

bhi desh ko khatam kar denge -..etc etc"

speeches which are not only defamatory but also

provocative in nature and many innocent persons

.  get provoked by such type of hate speeches which

can be seen in CCTV footages of riots which took

place in Delhi on 24-26 Feb 2020 in which the rioters

hove left no stone unturned to prove the statement

of Foizul Hassan.

14. Akbaruddin Owaisi in his speech has stated that

"main kehna chahta hoon tu mera kaagaz dekhna

chahta hai arrey 800 boras tak maine iss mulk par

roo] kia hoi etc etc
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15. Sonia Gandhi in public roily has stated "kabhi kabhi

aisa waqt aata hoi ki ussey iss poor ya uss poor ka

faisala lena padta hoi etc etc

16. Kapil Mishra in his speech has stated that"... mai aap

sable behalf par ye boat keh raha hoon ki Trump ke

jaane tak hum ruke hue hain uske jaane ke baad

hum apki bhi nahi sunege. "

17. Anurag Thakur in his speech has stated that "desh ke

gaddaron ko goli maaro saalo ko "

18. Parvesh Verma in his speech has stated " .ye log

opke ghor mein ghussenge apki bohen betion ke

soth rope korenge phir modiji nahi ooyenge opko

bochone omit shah nahi ooyenge opko

bochoone ".

19. Abhoy Verma in his speech said " jo Hindu hith ki

boot korego wohi is dehs par raj korego, gaddaron

ko goli mooro"

20. Ishrot Johoon has been involved in illegal activities of

provoking the mob and also blocked rood by the

time she was protesting with the agitators.
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21. SarjeeMmam in his speech has stated that "humey

Assam ka raasta band karna hoga, usko bhartat se

alag kar denge, wo muslim ghrast ilaka hoi our

bharat ke tukade karenge..."

22. That by given such type of hate speeches which ore

not only defamatory but also provocative in nature
1

and many persons get provoked by such type of

hate speeches which con be seen in video footoges

of riots which took place in Delhi on 24-26 Feb 2020 in

which the rioters hove left no stone unturned to

prove the stotement of these politicions. Beside this

the obove . Sonio Gondhi, Woris Pothon, Solmon

Khurshid, Foizul Hosson, Toohir Hussoin ond Ms. Ishrot

Johon, Kopil Mishro, Anurog thokur, Porvesh Vermo

ond Abhoy Vermo ond Sorjeel Imom under section

153A,147,149,120-B, IPG ond section 3 & 4 Of Domoge

to public property oct ond their properties be

ottoched for reimbursement of the loss occurred to

public exchequer. They be olso booked under

Notionol Security Act for continuously posting such

type of hote speeches ond disturbing integrity of the



country. That due to these hate speeches which

were provocative also the areas such as

i) Moujpur

ii) Bhrampuri

iii) Bhajanpuro

iv) Chand bagh

V) Kordampuri

vi) Joafrobod

Properties in these areas have been destroyed

people ore living under fear of future mis happening ,

the government needs to compensate the victims

which will be done, if if is done, through public

exchequer and the above politicians will again stick

to their provocative speeches and will therriselves

remain under security of police and SPG

commandos whereas the common man, public will

be victimised.

23. That aggrieved by the acts and conduct of the

above persons the petitioner has also sent a

complaint to the respondents. A true typed copy of
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complaint along with email details being roof of

service is attached herewith as Annexure -P/1

24. That there has been more than 10 days and the

respondents ore not taking any action against the

politicians who delivered hate speeches, even

though the impact of these hate and provocative

speeches have been seen in North East , East Delhi

and Shahdara district of Delhi where instances of

multiple riots and mob attacks has caused deaths

loss of properties and severe injuries in many case.

The videos of hate and provocative speeches

delivered by different political leaders which has

been downloaded from internet ore downloaded in

a pen drive which has been attached herewith this

petitioner , which pen drive is Annexure- P/2 along

with snapshots from video which is Annexure -P/3

colly.

25. Grounds , That the petitioner is moving inter alia the

present petition on the following amongst the other

grounds:



A. BECAUSE the Anti CAA protesters who were

participating in a demonstration should not have

been allowed to gather at Jaffrabad though they

have been sitting at Shaheen Bagh from lost more

than two months.

B. Because the Delhi Police should hove arrested the

politicians delivering hate speeches on the spot

when these politicians were provoking the mobs.

C. Because the state has breached the Constitution

by violating Article 21 of the Constitution of India,

Article 21 States:-

"protection of life and personal liberty- No

person shall be deprived of his life or personal

liberty except according to procedure

established by Law"

D. Because the mob and rioters hove deprived the

residents of the area of their life and personal

liberty by beating them severely, by sexually

assaulting females, and by destroying their

properties. The state has vindicated the

sacrosanct fundamental right to life and the

personal liberty of the people residing at North
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East district of Delhi. It is pertinent to note thot

Article 21 contoins on exception viz. "procedure

estoblished by low". The Hon'ble Supreme Court

construed the definition ond purview of o '

procedure estoblished by Low' in Moneko Gondhi

Vs Union Of Indio os one thot is Foir, just ond

reosonoble.

E. Becouse the respondent did not uphold

ollegionce to the Constitution of Indio os required

by the Government of Indio.

F. Becouse the police foiled in recognize ond

respect the limitotions of their powers ond function

in Controvention with the Government of Indio

Code of Conduct for Police.

G. Becouse the respondents did not keep in mind the

welfore of the people ond insteod of toking

coercive steps to stop the rioters/mob the

respondents stood os mere spectotors..

H. Becouse the hote speeches hove been delivered

by politicol persons ond it is their duty to control

whot they speok in generol public. Delhi Police did

not exercised due diligence ogoinst the politicol
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persons when hate speeches were delivered by

them on public platform.

1. Because the State Police did not took action

against the political persons on time so as to

control them from making any further hate

speeches and provoke the public which has lead

to such a big massacre.

26. That the Petitioners crave leave of this Hon'ble Court

to urge such further additional ground (s), at the time

of hearing of this petition, which hove not been

specifically taken up in this petition.

27. That the Petitioner has no alternative and efficacious

remedy except to approach this Hon'ble Court for

seeking relief claimed in the petition.

PRAYER

It is, therefore, most humbly and respectfully prayed

that this Hon'ble Court may kindly be pleased to

i) order a writ in the form of mandamus directing

the respondents to register a case against all

the persons involved in giving hate speeches
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and provoking riots under section

109/147/148/149/153A/153B/120-B IPG and

section 3 & 4 of Damage to public property act

ii) to constitute a SIT and compute the damage

caused to the public property as well as to the

property of the public persons and then attach

and sell the properties of (1) WARIS PATHAN (2)

MOHD TAAHIR HUSSAIN (3) SALMAN KHURSHID (4)

FAIZUL HASSAN (5) AKBARUDDIN OWAISI (6) SONIA

GANDHI (7) KAPIL MISHRA (8) ANURAG THAKUR (9)

ISHRAT JAHAN (10) SARJEEL IMAM and disburse

the amount to the victims affected by the riots

in the interest of justice.

To direct the respondent to restrain any political

party or person from giving any speech and

organize any rally until the peace and situation

within Delhi is under control and normal.

Pass any other order which this Hon'ble court

deems fit and appropriate in favour of the

petitioner and against the respondents which is
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in the interest of public at large, in the interest of

justice.

It is prayed accordingly.

PETITIONER

Delhi

DELHI.

THROUGH

HARSHTRIYA SINGH & ARPljT BHALLA
ADVOCATES FOR THE PETITIONER

OFF: CHAMBER HO. 120-A

WESTERN WING, TIS HAZARI COURTS

New DELHI-110054



IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MAHER OF PUBLIC INTEREST LITIGATION

IN THE MAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

AFFIDAVIT

I, Deepak Modon aged 46 years S/O Satpal Madan R/0 BG-6,

250 B Paschim Vihar; New Delhi-110063 , Do Hereby Solemnly

Affirm And Declare As Under:-

om.Tj/g
5V

a\. ,

■C V-

o. \0

2.

1. That the deponent is the petitioner in this petition

under public interest litigation and is fully conversant

with the tacts and circumstances of this case. The
\\r* V S

Sa " deponent is competent to swear this affidavit.

have tiled the present petition as a Public Interest

Litigation.

3. I have gone through the Delhi High Court (public

Interest Litigation) Rules, 2010 and do hereby affirm

that the present Public Interest Litigation is in

conformity thereof.



I  the petitioner have/has no personal interest in the

litigation and neither myself nor anybody in whom I

am/petitioner is interested would in any rriann^r

benefit from the relief sought in the present litigation

save as a member of the General Public. This petition

is not guided by self-gain or gain Qf any person,

institution, body and there is no motive other than of

public interest in filing this petition

I have done whatsoever inquiry/inv^jStigation which

was in my power to do, to collect all data/material

which was available and which was relevant for this

court to entertain the present petition. I further

confirm that I have not concealed in. the present

petition any data/material /information which may

have enabled this court to form on opinion whether

to entertain this petition or not and/or whether to

grant any relief or not.

6.

SI. NOk
118/2018

That the accompanying petition under public interest

litigation r/w article 226 of the constitution of India

been drafted by my courisel under my

inSt%jctions. The same has been read over to me in

^<;:5^hacular and I found the some to be true and
'Hi h.'Q

correct to the best of my knowledge and belief and

nothing has been concealed therein.

7. That no other similar petition seeking the prayer in the

accompanying petition has been filed in the Hon'ble

High Court or in the Hon'ble Supreme Court of India.
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VERIFICATION:

. ^ . 0 6 MAR 2020
^^ • Verified at Delhi on this day ot March 2020 that the

contents ot the above ottidovit ore true and correct

to the best ot my knowledge and belief and nothing

material has been concealed therein.

CoovTv^^Sv
4/%. NO. If

j*\5 ■ I't"

l2ui8

.5>A, , tiv ^ ^
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k-6-- Period
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DEPONENT

jT1. .:,of,

/A

Oatti Comr^ir Delhi

Ihi
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

STATEMENT OF NON FILING

This is certified that the Petitioners hove not filed

similar pefifion seeking similar relief in the Hon'ble High

Court of Delhi or in fhe Hon'ble Supreme Court of India.

PETIT!

Delhi THROUGH

ER

DELHI. HARSH PRIYA SINGH & ARPlf BHALLA
ADVOCATES FOR THE PETITIONER

OFF: CHAMBER NO. 120-A

WESTERN WING, TIS HAZARI COURTS

New DELHI-110054

X



m

IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

APPLICATION U/S 482 CrPC SEEKING EXEMPTION FROM

FILING CERTIIED COPIES OF ANNEXURES

1. That the petitioner has filed the accompanying

petition for registration of case and issuing appropriate

directions.

2. That the petitioner is not able to file true typed copy of

onnexures and undertakes to file the certified copies if

directed.

3. That the petitioner is having a good prima facie case

and certified copies of the documents ore not

available and the same are not available with the

petitioner and prejudice will be caused to the

petitioner if the petition is not heard in absence of

certified or true typed copies.
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PRAYER

It is, therefore, most humbly and respectfully prayed

that filing of certified copy and true typed copies of

the aforesaid Annexures may kindly be exempted, in

the interest of justice.

PETITIWER

DELHI THROUGH

UNSEL



IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION
if

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS .RESPONDENTS

AFFIDAVIT

KWvOr
10

'oe
m

1, Deepak Modon aged 46 years S/O Satpal Madan R/O BG-6,

250 B Paschim Vihar; New Delhi-110063 , Do Hereby Solemnly

Affirm And Declare As Under:-

1. Thaf the deponent is the petitioner in this petition

and is fully conversant with the tacts and

circumstances of this case. The deponent is

ompetent to swear this affidavit.

hat the accompanying application under section

482 Cr.P.O tor seeking exemption from tiling

certified copies of the onnexures has been dratted

and tiled by my counsel under my instructions.

DEP EN



VERIFICATION:

Verified at Delhi on this day ot March 2020 that

0 4 mar 2020

the contents ot the above ottidavit ore true and correct

to the best ot my knowledge and belief and nothing

material has been concealed therein.

^ 4

DEPONENT
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To

COMMISSIONER OF POLICE

LP ESTATE, ITO

NEW DELHI-110001

SUB: Complaint against inflammatory speech and tweets in planned manner

to break riots disturb peace and tranquility stone pelting and to initiate figbt

between two communities/religions and request to initiate attachment of

properties of the abettors

Sir,

On 21.02.2020 in a speech at public rally publicized on social as well as

public media Waris Patban said

"bum 15 crore muslim 100 crore Hinduon par bbari padenge"

"Hamari Aatisbbaazi ka muqabala ye log nabi kar sakte"

"Eint ka jawab poatbar se dena seekb lia bai ab bumney, magar bikatta

bokar cbalna padega" "azaadi leni padegi aur jo cbez maangne se nabi milti

usko cbeen kar lena padega"

"ab waqt aa gaya bai, maa babeno ko aage bbej dia bai abbi to bas sbemian

baabar nikali bain aur tumbari pasine chut gaye agar bum log sadak par

nikale tob kya boga, bum 15 crore bain 100 crore par bbari padenge, yaad

rakbna ye baat"

After listening to bis speech the supporters who visited the rally were

overwhelmed they started shouting -ye ye— and were raising slogans in

support of Waris Patban. This matter even became a news debate in various

news channels, Waris Patban was criticized by various scholars and Waris

Patban even posted the bate speeches on bis twitter account, there are many

instances in near past when leaders of AIMIM have given such type of bate

speeches which are not only defamatory but also provocative in nature and

many innocent persons get provoked by such type of bate speeches which

can be seen in CCTV footages of riots which took place in Delhi on 24-26

Feb 2020 in which the rioters have left no stone unturned to prove the

statement of Waris Patban . Beside this Waris Patban be also booked under

National Security Act for continuously posting such type of bate speeches

and disturbing integrity of the country.



That through video footages and news reports on various TV News channels

the complainant has also come to know the active involvement and

conspiracy of Taahir Hussain and Ms. Ishrat Jahan in the riots which took

place on 24-26 February 2020, properties of various citizens were destroyed

even people of this country have died due to active involvement of Taahir

Hussain and his associates in the riots. The hate speeches and abetment calls

given by Taahir Hussain has given rise to the riots.

That another politician Salman Khurshid went to Shaheen Bagh protesters

and chanted slogans with small toddler. The word is derived from "to

toddle", which means to walk unsteadily, like a child of 1 to 3 years of age.

Salman Khurshid was supporting the child who was "azadi, zor se bola

azadi, tum goli maaro azadi tum kaise n doge azadi, hum cheen ke lenge

azadi, inqalaab Zindabaad zindabaad etc etc" which are

detrimental to mental growth of the toddler who cannot differentiate

between wrong and right on its own. Salman Khurshid not only supported

the toddler in such type of anti national activity but he also provoked the

supporters/public present at that time . It shows the spoilt mind and future of

the children which is also dangerous for building of nation.

One Faizul Hassan Secretary of AMU Aligarh, Uttar Pradesh has stated in

publie speech that hindustani musalmano ka sabr dekhiye, 1947 se

2020 tak , kabhi koshish nahi kee ki hindustan toot jaye, vama rok nahi

paoge, hum vo komb se hain jo barbad kame par aayenge toh chodenge nahi

kisi bhi desh ko khatam kar denge, etc etc" speeches which are not

only defamatory but also provocative in nature and many innocent persons

get provoked by such type of hate speeches whieh can be seen in CCTV

footages of riots which took place in Delhi on 24-26 Feb 2020 in which the

rioters have left no stone unturned to prove the statement of Faizul Hassan.

Beside this Faizul Hassan be also booked under National Security Act for

continuously posting such type of hate speeches and disturbing integrity of

the country.

Akbaruddin Owaisi in his speech hs stated that "main kehna chahta hoon tu

mera kaagaz dekhna chahta hai arrey 800 haras tak maine iss mulk par raaj

Ida hai etc etc

Sonia Gandhi in public rally has stated "kabhi kabhi aisa waqt aata hai ki

ussey iss paar ya uss paar ka faisala lena padta hai etc etc



Kapil Mishra in his speech has stated that "... mai aap sable behalf par ye

baat keh raha hoon ki Trump ke jaane tak hum ruke hue hain uske jaane ke

baad hum apki bhi nahi sunege "

Anurag Thakur in his speech has stated that "desh ke gaddaron ko goli

maaro saalo ko "

Parvesh Verma in his speech has stated " ye log apke ghar mein

ghussenge apki bahen betion ke sath rape karenge phir modiji nahi aayenge

apko bachane amit shah nahi aayenge apko bachaane ".

Abhay Verma in his speech said " jo Hindu hith ki baat karega wahi is dehs

par raj karega, gaddaron ko goli maaro"

Ishrat Jahaan has been involved in illegal activities of provoking the mob

and also blocked road by the time she was protesting with the agitators.

Sarjeel Imam in his speech has stated that "humey Assam ka raasta band

kama hoga, usko bhartat se alag kar denge, wo muslim ghrast ilaka hai aur

bharat ke tukade karenge..."

Even the speeches given by Ms Sonia Gandhi, Sarjeel Imam, Kapil Mishra,

Anurag thakur, Parvesh Verma and Abhay Verma has act like catalyst in the

riot affected areas, properties were burnt and people have died there was

irreparable losses which cannot be compensated in terms of money these

riots have caused loss to public exchequer. It is prayed that legal action be

taken against all the above persons Namely Ms. Sonia Gandhi, Waris

Pathan, Salman Khurshid, Faizul Hassan, Taahir Hussain and Ms. Ishrat

Jahan, Kapil Mishra, Anurag thakur, Parvesh Verma and Abhay Verma and

Sarjeel Imam under section 153A,147,149,120-B, IPG and section 3 & 4 of

Damage to public property act and their properties be. attached for

reimbursement of the loss occurred to public exchequer.

Deepak Madan (@ Deepu)

S/o Sh Satpal Madan

R/o BG-6/ 250-B,

Paschim Vihar, Delhi-110063



3/1/2020
Gmail - Subject; Seek action against ttiose who made hate speeches & tweets in Delhi riots

DEEPAK MADAN <deepakmadanrwamla@gmail.com>

Subject: Seek^rtoiTa^Unstthiie^ivh^de hate speeches & tweets in Delhi riots
1 message at 7:28 PWl

To, . . '
Honorable Prime Minister of India i
Shri Narendra Modi
Prime Minister's Office
South Block, Raisina Hill New Delhi-110011.
Phone No: +91-11-23012312.
Fax: +91-11-23019545, 23016857

&

Honorable Union Minister for Home Affairs

Ministry of Home Affairs North Block New Delhi - llOOOlIndia
&

Honorable Chief Minister of Delhi
Shri Arvind Kejriwal
Delhi Secretariat, 3rd, IP Estate, New Delhi, Delhi 110002

OFFI^foF tTe =■• DELHI POLICE HEADQUARTERS, MSO BUILDING, I.P. ESTATE, NEW DELHI 110002
Respected Sir's

The appeal for peace following Violent protests over the

■Trog^^J^allftose —
jk "9 Idridly confiscate their property and recovery the damage cost.

MO »hvi throoH ao/tAr i'S3'Sl'5582936206021&simpl=msg-a%3Ar-2642090581217820584https://mail.google.com/mail/u/5?ik=3cd1886358&view=pt&search=aIl&permth,d=thread-a/o3Ar-1535155829362060 1/2



3/1/2020 Gmaf - Subject: Seek action against those who made hate!

I

I also request you that according to attached PDF file is certify that the information submitted in this application is true.,
I

Deepak Madan C@ Deepu)
S/o Sh. Satpal Madan ,■
R/0 BG-6/250-B
Paschim Vihar, New Delhi-110063 ,
9999734440 i

Inflammatory speech & tweets.pdf
132K

https://mall.google.com/mall/u/5?lk=3cd1886358&view=pt&search=ali&permthld=thread-a%3Ar-153515582936206021;isimpl-msg-a%3Ar-2642090581217820584

J
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3/1/2020 Gmail - Subject: Seek action against those who made hate speeches & tweets in Delhi riots /

I also request you that according to attached PDF file is certify that the information submitted in this application is true..

Deepak Madan Deepu] '
S/o Sh. Satpal Madan
R/0 BG-6/250-B i
Paschim Vihar, New Delhi-110063

9999734440 !

Inflammatory speech & tweets.pdf
132K

https;//mail.googie.com/mail/u/5?ik=3cd1886358&view=pt&search=ali&permthid=thread-a%3Ar-153515582936206021'isimpi=msg-a%3Ar-2642090581217820584 \ 2/2
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE AAAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE .
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ OLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(OOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MAHER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(GOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS

PHOTOGRAPH SNAPSHOT/ CLICKED FROM VIDEO FOOTAGE
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI.

EXTRAORDINARY CRIMINAL JURISDICTION

W.P (CrI) No. OF 2020

IN THE MATTER OF PUBLIC INTEREST LITIGATION

IN THE MATTER OF:

DEEPAK MADAN .PETITIONER

VERSUS

THE STATE

(OOVT. OF NOT OF DELHI) & OTHERS ...RESPONDENTS
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NCT OF DELHI COUg? F^o
DLCT0655202C2046N

O6-MAR-2O20 o

o

NOT OF DELHI CObRT FEi
DLOT0655205C2046N °

06-MAR-2080 . „

IN THE HON'BLE COURT OF

Suit/Appeal No.
In Re:-

/a j&Ce

JURISDICTION of 201

nrnQjb^'

VERSUS

Plaintifffs) or Petitionertsl
Appellants(s) Complainant(s)

_Defendant(s) /Respondent(s) /Accused(s)

KNOW ALL to whom these present sh

nc^buJfo (KU^L
h^ come that 1/ We iMcusicm
yCf-^OL<l^ \jiU0f /Qoiu'—//(g-O

The above named

fflcA' U \V^
-7/jz,/ic(2pI3(7

do hereby appoint.

(herein after called the advocate/s) to be my/our Advocate in the above-noted case authorize him/them:-
To act, appear and plead in the above -noted case in this Court or in any other Court in which the same may be

tried or heard and also in the appellate Court including High Court subject to payment of:
™®/us. ;

To sign, file, verify and present pleadings, appeals, cross-objections or petit
execution review, revision, withdrawal, compromise or other petitions or affidavits;
locuments as may be deemed necessary or proper for the prosecution of the said case:
^;tages subjects to payment of fees for each stage. :
'  To file and take back dociunents, to admit and/or deny the documents ofopposi

To withdraw or compromise the said case or submit to arbitration any differ 1 advocates
disputes that may arise touching or in any manner relating to the said case. ^ 1® Kdel'P

To take execution proceedings
The deposit, draw and receive money, cheques, cash and grant receipts hereof:

all other acts and things which may be necessary to be done for the progress and in the c.
the prosecution ofthe said case.

To appoint and instruct any other Legal Practitioner authorising him to exerc.
power and authority hereby conferred upon the Advocate whenever he may think fit to do: ■
to sign the power ofattomey on our behalf. 10^ -

And I/We the undersigned do hereby agree to ratify and confum all acts done by
in the matter as my/our own acts, as ifdone by me/us to all intents and purpose.

And I/We undertake that I/We or my/our duly authorised agent would appear in Court on all hearings and will
inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
said case. The adjournment costs whenever ordered by the Court shall be of the Advocate, which he shall receive and
retain for himself.

And I/We the imdersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution on the said case until the
same is paid up. The fee settled is only for the above case and above Court. I/We hereby agree that once the fee is paid.
I/We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years
the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do here^osel my/our hand to these presents the contents of which have been
under stood by me/us on this day of. 201.
Accepted subject to the terms ofthe fees. ' '

Client (s)cate(s) lent(s)

I Identity The Signature / Thumb Impression of the Client
Who has signed in my presence.
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PAGE CONTAINING COURT FEES

GOVERNMENT OF NOT OF DELHI
e-Court Fee

DATE & TIME :

NAMES OF THE ACC/ REGISTERED USER :

LOCATION :

e-COURT RECEIPT NO :

e-COURT FEE AMOUNT :

06-MAR-2020 15:32:58

SHGIL

DELHI HIGH COURT

DLCT0643C2032P179

?50

( Rupees Fifty Only)

DLCT0643G2032P179

/a'fiS&ri:

pi
Mk

statutory Alert: The authenticity of this e-Court fee receipt should be verified at www.shciiestamp.com . Any discrepancy in the
details on this receipt and as available on the website renders it invalid, in case of any discrepanoy please inform the Competent
Authority. This receipt is valid only after verification & locking by the Court Official.


